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-, 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
JAIPUR BENCH, ~JAIPUR 

ORDER SHEET 
0 •APPLICATION NO.: -___ 5 ..... 7._./_2_,0.._0 ..... 2 ___ _ 

Respondent (s) 

Advocate for Applicant (s) Advocate for Respondent (s) 

Ml>TES OF THE REGISTRVj 
. ' 

ORDERS OF THE TRIBUNAL 

M:t. Anudyuti fVlaitra: Counsel for the 
app lie ant. 

Mr. Tej Prakash Shanna: Counsel for the 
resoondents. 

l 

It is brought_ to our notice th~t 

the applicant had earli0r chall2nged the 

proinotion of his juniors from Gr.III 

to Gr .II by filing 0 .A. No. 203/2001, 

whiCh. was d~sm_is sed by this Tribunal 

on 25.5.2001. 

2. Tue learned counsel for the applicani 
L.,·""1,7 

says that his client·~ not aware of the 
' >-i' 

order dated 25 .• 5. 20-.Jl and he may now 

cha llen'.Je the said o:rde r. He further 

says that for the present he may be. 

permitted to wi:thdraw this 0 .A. and 

in case he succeeds in challenging the 

order dated 25. 5. 20Jl, passed in 0 .A. 

No. 20.3/2001, he will· approach this 

Tribunal again. 

3. Con s_eque ntly, the O ,i\ is. dismissec 

as withdra·...vn ~· 

tf. . No order as. to :f21tir -~ 
(H.~ (3 .L .Gupta) 

Administrative Member , Vice Chairman~ 


